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CEt~ f.\AL AiJ,\INI ~Tl\ATl VE TaIBUNPl 
ALL Hi 1.a AD BENQ-J, ALL .L{L_JlB J.lD. 

Allahabad, this the 24rth day of January 2003 . 

QJCnUl : llCN. t.\R. JU:-.iflCE h . li . K. T.HIVI::ul, V. C. 

HCN . /,1AJ . GriN. K. K. ~Ll VA.J~Y!::a A. i.\ . 

o. A. No. 58 of 2003 

OPEN Cil..11<f 

aj ay Kun ar Pandey ~ O .>hri l•am Karan Pandey 1( 0 Vill . & P . o . 

&. Police ~tation U.n..ia Bazar, Gorakhpur. 

• • • • • • • • •• • • • • • Applicant . 

counsel for applicant : .:>ri K. C • .Sinha. 

Versus 

l . Union of India through ~ecretary , t.1inistry of Communication, 

Department of Posts, Dak Rhatvan, t4e'lt Delhi. 

2 . Oiief Post /.',aster General, U. P. Ci rel e, Lucknoi.1 . 

3 . Post 1.taster General, Gorakhpur hegion, Gorakhpur. 

4 . ~onior ,juperintcndent of Po s t Offic es, Gorakhpur .Jivision, 

Gorakhpur. 

5 . ~b-Div isional Inspector, Urv.,1a Baz ar, Go rakhpur. 

• • • • • • • • • • • • • • • liespondent s . 

Counsel f or r e sponc.lent .s : .:>ri P . 0 . Tripathi. . 

u H .J I:. h ( OrlAL) 

~ HO!'! . ;,1tt. JU ;)TlCt: ~· .ti. K. Trtl VEuI, V. C. 

By this application under section 19 of ~ T. Act , 

1985, the appl icant has chal l enged the adv erti sanent dated 

9th January 2003, Mnexure-A-1 by VJhi ch applications have been 

invited for appointment as Grani n i.Jak .leva i\1ail Peon ( GD.=-1IP), 

Branch Post Office, Ur,>Ja Baza r , Gorakhpur . 

2 . The case of the applicant is that he is serving as 

substitute ~v . e . f . 30 . 6 . 2000 and he is entitled for being 

regul arised on t he post. Before caning to this fribunal , the 

""'"" "' appl icant t!·bs:a• filed representations on 10 . 1 .93 (Annexure-A-9) 

and 13 . 1 .03 . It is submitted that no order has been passed 

on the aforesaid representations • 
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3 . Considering the facts and circumstances, in our 

opinion, the ends of justice woul d be served if the applicant 

is permitted to file a representation before .kespondent No. 3 , 

Post ri\aster General, Gorakhpur for redressal of his grievances, 

which may be considered and decided by a reasoned order \vithin 

a specified t:ime . 

4. The o. A. is finally disposed of \vith the liberty to 

the applicant to file a representation before Hespondent No .3 

\·1hich shal l be considered and decided expeditious! y \vi thin a 

month. 

No order as to costs . 

A. Iii • v. c. 
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